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SHRI CHINTAMANI PANIGRAHI:
When ESSO and other foreign oil
companies were nationalised, one
criterion was fixed and they were
taken over. May I know from the
hon. Minister whether, in the case of
BOC and Assam Oil Company which,
for long years have taken out what-
ever proceeds are possible from this
country, and different criterjon is being
adopted because of which the matter
is being delayeq or whether the same
criterion which was applied to ESSO
and others is being applied here also.

SHRI DALBIR SINGH:. It wil

become possible in the near future.
L o -

MR, SPEAKER: His question is
whether there is any deviation from
that concept.

SHRI DALBIR SINGH: No devia-
tion.
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Views of Chief Justize of Indian Ad-
ministration of Justice

*215. SHRI CHITTA MAHATA:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether Government  have
taken into consideration the views ex-
pressed kv the Chief Justice of India
for decentralisation of the adminis-
tration of justice Lv sefting up of

“Naya Panchayats” in the country;

(b) if so, the details in this regard;
and

(c) if not tho reason therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a) and (b).
The system of Nyaya Panchayats was
considered by the Bhagwati Committee
in Chapter VI of their report on
“National Juridicare Equal Justice—
Social Justice”” submitted in August,
1977. This subject had also been
considered in the Report of the Com-
mittee on Panchayat Raj Institutions
submitted in August, 1978. A model
bill is being drafted in {he Ministry
of Rural Reconstruction commending
to State Governmentg that the exist-
ing State Legislation may be brought
in line with the model legislation and
States which do not have legislation
on the subject may undertake legisla-
tion on the lines of the model bill.

(c) Does not arise,
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WRITTEN ANSWERS TQO
QUESTIONS

Malpractice in Supply of Gas
Cylinders

*208. SHRI K. LAKKAPPA: Will
the Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state;

(a) whether Government have re-
ceived complaintg that the seals of
Gas Cylinders suppied {o consumers
are broken and they are under-
weight;

(b) if so, who is responsible for
this;

(c) what are the checks exercised
by Indian Oil Corporation to guard
against malpractice;

(d) whether consumers suffer for
erratic supply system of the 10C; and

(e) if so, what measures Govern-
ment propose in the mattey so that
consumers get gas supply in order?

THE MINISTER OF PETROLEUM,
CHEMICALs AND FERTILIZERS
(SHRI P, C. SETHI); (a) Yes, Sir.
The Complaint Cell of the Ministry
has received 11 such complaints during
the period January to October 1980.

(b) The complaints about the seals
not being intact at the time of delivery
is reported to occur due to multiple
handling of  cylinders during their
passage from bottling plants to agents’
godowns . and then to customers’ pre-
mises. The sealing tapes sometimes
get broken due to exposure to varying
weather conditions also. Whenever





